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Judgement

S.S. Dewan, J.

1. The only prayer made in this petition is that the punishment awarded to the
petitioner by the Superintendent of jail for the alleged commission of offence on
18.9.1983, without obtaining judicial appraisal of the Sessions Judge, be
quashed. The learned counsel for the petitioner has relied on a Supreme Court
decision in Sunil Batra v. Delhi Administration A.I.R. 1980 S.C., 1579, wherein
one of the directions issued by the Supreme Court was that no punishment or
denial of privileges and amenities shall be imposed upon the prisoner without the
judicial appraisal of the Sessions Judge. The learned counsel for the State has
candidly conceded that no judicial appraisal of the Sessions Judge was obtained
by the Superintendent of Jail before awarding the jail punishment to the
petitioner. It is thus clear that the aforesaid instructions of the Supreme Curt
which are held to be mandatory in nature, have been violated. Consequently, the
punishment awarded to the petitioner on 18.9.1983 is hereby quashed. The
petition stands disposed of accordingly.
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